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CENTRAL AMINISTRATIVE TRIBUNAL,
principal 8ench

0.). No, 2007 of 1591

Neu Delhi, d3ted the 27th October, 1985

shri M2hesh Chander,

s/o shri Mishri Lal,

Ad hoc L .J.C. in the Jeptt. of Mines,

Ministry of Steel & Mines,

shastri 2hawd-n,

New Delhi=110g01. co e APPLICANT

(None 2pp garad)

JERSUS

Union of Indi2 through the

gacretdry,

Dep tt, of Mines,

Ministry of Steel & Mines,

shagtri Bhaud=-n,

N ew Delhio oo RESFDM MN TS

(3y A dvocdte: shri S.K. ginha)

030ER (CRAL)

Y HON'BLE M3, S.R. ADIGE, mEMBER (A)

on 31.8.1995 shri J.%. Guptd had sought -
that ha may be permitted to withraw from the c2se
and the prayer had been allowed. fresh notices
uere directed to be issued to the applicant to
appear in person or through counsel, It 2pp=2rs
that notices had bezn served on the a-plicant on
13.9,1995. However, none has appeared .For the
applicant when this case was called out.to-ddy.
Under the circumstences this 0.A, is dignissed for
defaul t and nor:;px:: secution.
(DR. A. YEDAVALLI) ( 5.R. £DIFE)

Menber (3) . Menbar (A)
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